Arka Fincap Limited
{Farmarly known as Kirloskar Capital Limited])
Regd. Office: One World Centfer, 12028, Towar 2B, Floor 128, Jupiter M#ls: Compaound,
Senapall Bapal Marg Mumbai- 400013, India Tel: +91 22 40471000 CIN: LSS953MH2018PLLI0BE2S
Website: www.arkafincap.com E-mail: arkainio@arkafincap.com
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE HALF YEAR ENDED AND YEAR ENDED 31 MARCH 2021

ARKA

{¥ in Lakhs)
3, Particulars Half Year Ended Year Ended
No. 3 March 2021 | 31 March 2030 | 3 H-B_n:h 204 | 31 March 2020
Audifed Unauditad Audifed Audifed

1 [Tolal Income from Coerations T 622011 T 293070 T 10,138.51 T 4842 68
2 | Wet Proif / (Loss) for the penod

[baloe: Tax, Exceplional and'or Exiragrdinary dams) T 1.304.2% T Tl T 2375 T 101682
3 | Ml Proid ¢ [Loss) for fhe penod belore 1ax

laiter Excoptional andiar Extracrdiary ibeens) R130428 ) SR 0 T238755 | 0O T1016ED
4 [ Nal Profit / [Loss) for the penod afar tax

{after Exceptional andar Extraandinary items) ¥ 952 58 ¥ 51u88 ¥ 1,680.54 T G0cLs0
5 | Tolal Comprehansive Income for the pancd [Comprising Profit | (Loss)

for the pericd {after tax) and Ciher Comprehensive Income (after tax]| ¥ 90930 =1 e ¥ 1,696.094 ¥ 60731
§ | Paid up Equity Share Capial (Faoce walue af T 100 each| T B3,596.50 T 52 65000
i | Reserves |ecludng Fevaluston Haserea) 4,335.14 2
B | Earning per share (n T ) (Mol Arnusised);

(a} Basic (Mat Annualised) 017 010 0.3 i 12

(b} Diliged (Mot Arnualised) .17 0,10 0,30 012

a. The above 5 an axract of deailed format of audied financial resuits for tha hall year and year anded 31 March 2021, prepared pursyant o Regulatian
33 ol ke SEBI [Lishing Oalbgalions and Disclasure Requirements) Begalalions, 2015 read with SEBI cincular dated & July 2078, The Tl fmnal of S
Audited financal results ara avalzble on tha webeite of the Company at wees.arkafincap.com and on the website of the BSE Lid. a8 weww bssindia com.

b, The fmancial rasulls ol ke Company have baen prapared in accardance e Indian Accourting Slandard (Mind AS") noliliad under seclion 133 of the
Companies Act, 2013 (e Act) read with the Companies (Indian Accounting Standards) Aulies, 2015 as amendad from Bma to time. The Comparry has
ddopied Ind AS Brom 1 Apal 2020 with elective tansilion dabe of 1 Apeil 2013, This tans®on has been camied oul Tram he arstéhie Accounting
Siandards notified under She Act, read with relavant rules ssued thereunder and guidelines issued by the Reserve Bank of India {"RET) and generally
Ecoapted accounting prncples n Inds [collectively rlemed fo as Previous GAAPT, Agcordingly, the mpadd of iansion has been recored in e
opering resands as at 1 Apeil 2018 and tha corresponding figures prasertad in thase rasults have baen restaied! reclassified in oeder o confirm with
cument pericd prasentatian

4. s raguirad by Paragraph 32 of Ind-85 101, ned prodit raconcilialion betwean the figure under fhe Praviows GAAP and Ind AS = as undar:

[ im Lakha)
Particulars Half Year Endad Year Endad
31 March 2030 | 31 March 2020
Dnaudited Audited |
Mat Profit after tax under Provious GAAP §aiA4r 1188.18
[nd A5 adjusiments resulting In Increaseddecreass] In net profi after
tax under the Provious GAAP; i
& Lease and Secunty deposi Dhscounting 12 ) 128,15

| b. Falr valuation of employee loans 0.67 131
L100.53) [4.12]

. Fair valsatian of Loans 110E,31) { 180,540)
e. Fair valuation of emplayes stock options 122078 {472 .05)
I. Stamp oty paid an eguity shanes (0] 44,95
. Expagied credil Loss provision 136,03 0.00
'H“Fﬁ'éffé-“:ﬁ'dﬁ"aﬁiﬁ-é’iﬁfmm f4.88 | 53.08 |
Tatal Comprehensive income as per Ind AS FENE] 60731

d.  Recondliation of Equity & at 31 March 2020 a5 reporied undier thi Previous GAAP and Ind AS 15 a5 Lrder:

U IR-Lakiu
Particulars As at
31 March 2020
Rudited

Net Warth! Total Equity reported under Previous GAAP (A) 53,091.90

summary of knd A5 adjustments:

d. Lease and Secundly deposil Distounling et ReL ]
| b, Fair valuaton of employes loans [3.21)
¢, Falr valuahon of Invesiments (3.2}

d. Fair valuation of Loans (180.20)

g, Nadoeffect on above adusiments 54,76

Total ind AS adjusiments (B) [T62.83)

ata iy under In +B) 525259.08 |

@, Finandsd residls for e hall vear endid 31 March 2020 have been reslated &5 per Ind AS and have mal Been subjected 1o iniled: reoes of audl
However, the management has exancised necaszary dus diigenca to ensure that the firancial results for tha hah year ended 31 Manch 2020 provide a
true &nd 1aie Wew al the Company’s attairs,

f. The abeva firancial resuls of Acka Fincap Limited (MAFL" or "tha Campany”™) for the half yaar and full year anded 31 March 2021 have been raviewed by
the Audt Commities and subsequently approved & the mesting of the Board of Directors held on 28 Apnl 2081,

Far and on behalf of the Board of Directars of

Arikka Fincag Limiked

{Formerly known as Kirloskar Capita! Limited)

Sdi-

Vimal Bhandari

Executive Viee Chaiman and CED
DIM: O0d13148

Place: Mumiha
Dabe; 28 baril 2021

Disclosures in accordance with Regulation 5244) of Securities and Exchange Board of India {Listing Obdigations and Disclosure Requirements)
Regulations, 2015 ("Listing Regulations®) for the year ended 31 March 2021

{a} Credit Raling

& MNature of Bame of the Marme of Araunt Current Date af
Ma, Instrument Instrument Credil Rafing Rated Rating Raling
" __Apency Nt W Lakhs)| :
1 Long femn irstrument Bank Lines CRISIL 70,000 CRISIL AA-IStable | 2403202
2 Loag Temn irstrument Nen-converlible debeniures CRISIL 12,500 CRISIL AA-"Slable | 280082020
3 Long tesmn instrument Mon-conwerlibéa debentures CHISIL 5,000 CRISIL AA-IStable 250063020
q Leng teem instrument Mon-comverlibta debanturas CRISIL F,000 CRISIL AA-/Stable 23212020
5 Leng lesm irstrument Men=conaribsa debaniures INFOMERICS 7,000 VA Ad-rS1able 2322020
Valuation and
RAatirg Private
| | A Lmiled o
6 | Shar term instrumen Commercial paper CRISIL 5,000 CRISIL Al+ 231202020

Thenz is no change in the Credit Rating in curent year except increasa in credit rating amount of long-term instraments.

(b Assel Cover available: ds per B firs] provise fo Requlation 52041 of Listing Reguiafions, the requinement of disclasng Asset Cover i net appbcable
to tha Company being & Mon-Banking Financial Company registared waith tha Resarse Bank of India.

(g} Dwabi-Equity Ralsa: 1:1

(d) Previous due date for the payment of interast { repayment of principal in respect of the NMon-Convertible Debentures and whether the same
kas been paid or ol during the hall year ended 31 Manch 2021:

Makure of the Listed! Serip Previous Due date for Previous Due date for Paymeni Status
Instrument Un-Listed Code Interast Fayment Principal Payment
MCD Segies | Lested B5agaz 2220 - Paid on 26023021
RCD Seres || Listed G50543 202120 Pad on 26027303
RGO Sedes Il Lested B50592 A1/ 03 202 Paid an 3403204
NCD Series I Un-Liskad MA . - .
NCD Series ¥ Un-Lisbad MA - - -
WD Sedes W) Un-Ligted HA

{8} Mext due date for the payment of interest ! principal in respect of Non-Convwartible Debentures from 1 April 2021 to 30 September 2021:

Mature of tha Listed! Sorip Mext Due date for Interest Payment Mext Due date for Principal
Instrement Un-Listed Code Payment
MCD Sanas | Lested GEa512 IDR2021 & 310872021 .
MED Barias | Listed 954543 A0SR0 B 3DR2021
MCE Seres 1 Lisied Dha552 DR & 0092021
RCD Sanas [V Un-Listad M A0EH21
MCD Sanes W Un-Listad N AT
MED Sanes Wl Un-Listed A, .

if) Debt Service Coverage Ratio: Mot Applcabis

(g Indenest Service Coverage Hatio: Not Applicabl

(h} Ouistanding redeemable preference shares: Mil

i Debenture R ion Resarve: Mot required in respect of privately pleced debantures in terms of Rule 18{7)|bjia) of Companies (Share Capitel
and Dehendung) Rules, 2014,

() Met Worth' Todal Equity as on 31 March 2021 |5 ¥ 66,688,14 Lakhs

(k] Total Comprehensive income (Prodit atter tax + Other Comprehensive income, net of tax) for the halt year andad an 31 March 2021 is ¥ 991 30
Lakhs ard far the full yeae andad on 31 March 2021 & T 160698 Lashs

i) Earnings per share &z on 31 Mach 3021; Basic and Diuvied ¥ 0.50

* Ml worthyTotel Eguity = Enuity Shara Capital + Ceher Equity — Defared Tay Azsets - Infanpible Bssets

* Dbt = Dbt Secwilias = Barowings

* Equity = Equity Share Capial « Other Equity = Delermed Tax Assels = Intangibie assels

* Total Comprehensive Income = Frofit atter tax + Other comprefhensive inpame, net of ks

Yours faithfully,

Far Arke Fincap Limited /farmenly known a5 Kinoskar Capital Limifieal)
Sdi

Amit Bondre

Depuly Company Secnlany

{Iembershig Mo, A 26105
| Drate: 26 April 2021

HAP

Regd. Office: Domaine, Door No.1/20A, Rajiv Gandhi Salai (OMR), Karapakkam, Chennai - 600 097.
Tel: 091-044-24501622 Fax; 091-044-24501422 | Email: secretarial@hap.in | Website: www.hap.in

AUDITED FINANCIAL RESULTS FOR THE QUARTER & YEAR ENDED MARCH 31

THURSDAY, APRIL 29, 2021

| #F'Hml:amm'ﬂl“:‘f ICICI Prudential Asset Management Company Limited
. MUTUAL FUND Corporate Identity Number: U399980DL1993PLC054135
T TARAKET KAREIN

Registered Office: 12" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: One BKC, 13" Floor, Bandra Kurla Complex, Mumbai - 400 051.
Tel.: 491 22 2652 5000, Fax: +91 22 26562 8100, Website: www.iciciprumf.com,
Email id: enguiry@icicipruamc.com
Central Service Office: 2" Floor, Block B-2, Nirlon Knowledge Park, Western Express
Highway, Garegaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313

MNotice to the Investors/Unit holders of ICICI Prudential Equity & Debt Fund, ICICI
Prudential Fixed Maturity Plan - Series 82 - 1225 Days Plan B, ICIC| Prudential Fixed
Maturity Plan - Series 82 - 1217 Days Plan C and ICICI Prudential Fixed Maturity Plan
- Series B2 - 1135 Days Plan V (the Schemes)

MNotice is hereby given that ICICI Prudential Trust Limited, Trustee to [CIC] Prudential
Mutual Fund has approved the following distribution under lncome Distribution cum
capital withdrawal option (IDCW option) of the Schemes, subject to availability of
distributable surplus on the record date i.e on May 4, 2021*:

Name of the Schemes/Plans Quantum of IDCW MNAV as on
(¥ per unit) (Face value | April 27, 2021
of ¥ 10/- each) ** (T Per unit)
IEICt Frudeﬁtial Eqg uﬁv-ﬁ [Jei:t Fﬁnl:i
Monthly IDCW 0.16 24.34
‘Direct Plan - Monthly IDCW | 0.16 | 34.98
ICICI Prudential Fixed Maturity Plan - Series 82 - 1225 Days Plan B
Quarterly IDCW R | 0.0500 | 12,6262
Direct Plan - Quarterly IDCW 0.0500 12.6945
Half Yearly IDCW 0.0500 12.6263
Direct Plan - Half Yearly IDCW _ 0.0500 _ 12.69b1
ICICI Prudential Fixed Maturity Plan - Series 82 - 1217 Days Plan E
Quarterly IDCW | 0.0500 | 12,6040
Direct Plan - Quarterly IDCW 0.0500 12.6734
Half Yearly IDCW 0.0500 12.6040
Direct Plan - Half Yearly IDCW 0.0500 . 12.6707
ICICI Prudential Fixed ITlﬂaturit'gr Plan - Series 82 - 1135 Days Plan "ul"
Quarterly IDCW ] 0.0500 | 12.4371
Direct Plan - Quarterly IDCW 0.0500 12.5164
Half Yearly IDCW 0.0500 12.4370

£ The distribution will be subject to the availability of distributable surplus and may
be lower depending upon the extent of distributable surplus available on the record
date under the IDCW option of the Schemes.

# BSubject to deduction of applicable statutory levy, if any
* or the immediately following Business Day, if that day is a Non - Business Day.

The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the
Schemes, at the close of business hours on the record date,

It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout
and statutory levy (if applicable).

Suspension of trading of units of ICICI Prudential Fixed Maturity Plan - Series 82 -
1225 Days Plan B (FMP - Sr 82 - 1225D Pl B}, ICICI Prudential Fixed Maturity Plan
- Seri -1217 D Plan C ([FMP - Sr 82 - 1217D Pl C) and ICICI Prudential Fixed
Maturity Plan - Series 82 - 1135 Days Plan V (FMP - Sr 82 - 1135D Pl V):

The units of FMP - Sr 82 - 1225D PI B, FMP - 5r 82 - 1217D PI C and FMPF - 5r 82 - 1135D
Pl V are listed on BSE. The trading of units of FMP - 5r 82 - 12250 Pl B, FMP - 5r 82 -
1217D Pl C and FMP - Sr 82 - 11350 Pl V will be suspended on BSE with effect from
closing hours of trading of April 29, 2021. The units of FMP - Sr 82 - 1225D PI B will be
available for trading on roll over.

For the purposes of redemption proceeds, the record date shall be May 4, 2021.

For ICICI Prudential Asset Management Company Limited
Sd/-
Authorised Signatory

Place : Mumbai
Date : April 28, 2021
No, 0160620217

To know more, call 1800 222 999/1800 200 6666 or visit www.iciciprumf.com
BSE Disclaimer: It is to be distinctly understood that the permission given by BSE
Limited should not in any way be deemed or construed that the Scheme Information
Document (SID) has been cleared or approved by BSE nor does it certify the
carrectness or completeness of any of the contents of the SID. The investors are

advised to _refer_ to the SID f_nr the full text of the Dis-:laimer clause of the BSE Limited_._

As part of the Go Green Initiative, investors are encouraged to register/update their e-mail id
and maobile number to support paper-less communications.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness

Programs across the country. To know more about it, please visit hitps:/wwwiciciprumf.com
or visit AMFI's website https:Swww.amfiindia.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

HATSUN AGRO PRODUCT LIMITED

CIN: L15499TN1986PLC012747

2021

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CENTURY TEXTILES AND INDUSTRIES LIMITED
Registared Office: Cantury Bhavan, v, Annie Besant Boad, Worll, Mumbai = 40:0 030,
Phone: +91-22-240957000 = Fax: +91-22-24300497 . +91-22-2436519380
weonw. cantunytaxtind.com = Email: ctil secretary@harlaceniury.com
CIN: L17120MH1897PLCO00163

NOTICE

Pursuant to Regulation 29 read with Regulation 47 of the Securities and
Exchange Board of India (Listing Obligations and Disclasure Requirements)
Regulations, 2015 {Listing Regulations), Motice is hereby given that a meeting
of the Board of Directors of the Company is scheduled to be held on
Thursday, the 6" May, 2021, to, inter alia, consider and approve the
Standalone and Consolidated Audited Financial Results of the Company for
the vear ended on 31" March, 2021 and to recommend dividend, if any.

The said Motice may be accessed on the Company’'s website at
www.centurytextind.com and may also be accessed on the Stock Exchange
websites at www_bseindia.com and www.nseindia.com

For Century Textiles and Industries Limited

Place: Mumbai Atul K. Kedia
Date : 28" April, 2021 Company Secretary
F =
T BSE LIMITED —

: wﬁ,ﬂ_:ii};. CIN: L67120MH2005PLE155188 : o

"_i.l'l.r_ - ARNENATACE T P

Registered Oifice: 25" Floor, P. ). Towars,
Dalal Streat, Bumbai 400001 » Tel: 91032 32372 123334
Email: bse sharehalders@bieindia.corm = Wabgite: witdiee Blaindia com,

I_Iilh:llh.' D April 28, 2021

NOTICE

MNotice is heraby given purswant to Regulation 29 and 47 of Securities and Exchange

Beard of India (Listing Ohligations and Disclosure Reguirements) Regulations, 2015, tha

a meating of the Board of Directors of the Company is scheduled to be held on

Thursday, Blay 13, 2021 tointer alia, consider and approve:

+ o« Audited Financial Results [Standalone and Consolidated) of the Company for the
yearanded March 31, 2021 and Limited Review Report thereon.

« Recommendation af final dividend, if amy, for the financial year ended

harch 31, 2021

I comnection with the abowe, please also note that as per the Securities and Exchange

Board of India (Prohibition of Insider Trading] Regulations, 2005 and Company's Internal

cade for prevention of Insider Trading, the "Trading Window' for dealing in sacurities of

the Comparny was closed Fremm Thurselang, il 1, 202 1 and will rermain closed Ll Saturday,

hday 15, 2021 [both days inclusive].

The said notice may be accesced on the Company's wehsite at http: )/ fweew beeindia.com

and may also be accessed on the NSE website at http:/fwww nseindia.com,

For BSE Limited
Sdlf-
Prajakta Powle
Company Secretary & Compliance l:Iffii._'l:r_i

Place : Mumbai

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

NOTICE OF BOARD MEETING

™
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HERITAGE FOODS LIMITED

(AN ISO 22000 COMPANY)
CIN: L15209TG1992PLC014332
Regd. Office: # 6-3-541/C, Panjagutta, Hyderabad-500082, Telangana, India
Tel: +91-40-23391221/2, Fax: +91-40-23318090
E-mail: hfl@heritagefoods.in, Visit us at: www.heritagefoods.in

NOTICE is hereby given that pursuant to Regulations 29(1)(a), Regulation
33(1), Regulation 43 and Regulation 47(1)(a) of SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015, meeting of the Board
of Directors of the Company is scheduled to be held on Wednesday, May|
19, 2021 at the Registered office of the Company at Hyderabad, to transact
the following business apart from the other items as per the agenda:

i) To Consider approve and take on record the Audited Standalone
Financial Results of the Company under Indian Accounting Standards|
(Ind AS) for the financial year ended on March 31, 2021

i) To Consider approve and take on record the Audited Consolidated
Financial Results of the Company under Indian Accounting Standards]
(Ind AS) for the financial year ended on March 31, 2021

iii) Audit Report of the Statutory Auditors of the Company on the Audited
Financial Statements (Standalone & Consolidated) for the financial
year ended on March 31, 2021.

iv) To Consider and recommend Dividend, if any, on the equity shares of
the Company for the financial year 2020-21.

v) To fix the Book Closure date for the purpose of determining the
members eligible for receiving dividend of the Company.

vi) To decide the date, time and venue of 29th Annual General Meeting,

vii) To consider and approve the Notice and Directors Report etc. of the
29th Annual General Meeting for the financial year ended 31st March,
2021.

Further, as per the Company's Code of Conduct for prevention of Insiden
Trading formed under SEBI (Prohibition of Insider Trading) Regulations,
2015 (as amended), the Company has intimated its ‘designated persons’
regarding the closure of the Trading Window for dealing in the equity shares
of the Company from April 1, 2021 till the expiry of 48 (Forty-Eight) hours
after declaration of the Audited Financial Results of the Company for the
financial year ended March 31, 2021 (both days inclusive).

The notice of the said Board Meeting is also available on the website of

the Company at www.heritagefoods.in as well as on the website of National

Stock Exchange of India Limited at www.nseindia.com and BSE Limited
at www.bseindia.com

For Heritage Foods Limited

Sd/-

Umakanta Barik

Company Secretary & Compliance Officer

M. No: FCS-6317

Place : Hyderabad
Date :28-04-2021

SIEL FINANCIAL SERVICES LIMITED

(Formerly Known as Shriram Agro-Tech Industries Limited) (“Targei Company™)

Registered Office: 4th Floor, Soni Mansion, 12-B Ratlam Kothi, Indore - 452001, Madhya Pradesh, India;

(www.hap.in)

Place: Chennai
Date: April 27, 2021

The above is an extract of the detailed format of Quartedy'Annual Financial Results filed with the Stock Exchanges under Reguiation 33 of the SEBI (Listing Obligations and Disclosure Requiraments)
Regulations, 2015. The full format of the QuartedylAnnual Financial Resulls are avaliable on the websie of the Stock Exchange(s) (www.bseindia.com and www.nseindia.com) and the Listed Enily

For Hatsun Agro Product Limited

Sdi-
C. Sathyan _
Manaaing Director Place: Eu_{ugram
ging Date: April 28, 2021

Firmm:“.ep.' .in

Tel: +91 9893025651; Fax: NA;
Email: sielfinancialservices@gmail.com; Website: www.sielfinancial.com;

{% in Lakhs except EPS)
, Quarter ended Quarter ended Quarter ended Year ended Year ended
8.Na Particulars March 31, 2021 December 31, 2020 March 31, 2020 March 31, 2021 March 31, 2020
Yot Audited Unaudited Audited Audited Audited
1. | Toal Income from operations 1,56,887.26 1,39,459.40 1,26,637.70 5,96,974.31 5,30,833.44
2. | Net Profit ! {Loss) for the period (before Tax,
Exceptional and / or Extraordinary Hems) 8,736.41 10,087.66 85477 36.415.29 15,639.34
3. | Net Profit'{Loss) for the period before Tax (after Exceptional and! or ; .
Extracrdinary ltems} 8,736.41 10,087 66 854,77 36,415.29 15,639.34 Kind Attention- Physical Shareholders
4. | Nel Profit'(Loss) for the period after Tax (after Exceptional and/ or
Extraordinary Items) 571358 6,731.93 795.62 24 635.06 N22717
5. | Total Comprehensive Income for the period 5,633.92 6,769.87 667.91 24,636.12 11,063.09
6. | Paid-up Equity share capital (Face value of Re. 1/- per share) 2,156.02 2,156.02 1.617.11 2,156.02 1.617.11
Resarves (excluding Revaluation Reserve as shown in the audited follow the procedure outlined therein
Balance Sheet of previous year 8999499 94 361,06 88,830,789 99.904.99 88,830, 7%
8. Eamings per share (of Re.1/- each) (Not annualised):
a. Basic 2,65 3.12 0.50 11.43 5.59
b. Diluted 265 312 0.49 11.43 321
Note: SAFFRON

Corporate Identification Number: L65999MP1990PLCO07674

This Advertisement is being izsued by Safiron Capital Advisors Private Limited, on behalf of Parmeet Singh Sood ("Acquirer 1%)
and Aveen Kaur Sood (“Acquirer 2") (Acquirer 1 and Acquirer 2 are herainafter collectively referrad to as "Acquirers”), pursuant
to Regulation 18(7) of the Securities and Exchange Board of India {Substantial Acquisition of Shares and Takeovers) Regulations,
2011 and subsequant amendments thereto, (“Takeover Regulations™) in respect of the open offer to acquire shares of the SIEL
Financial Services Limited (Formerly Known as Shriram Agro-Tech fndustnes Limited) (“0Her™).

Eligible Shareholders holding Equity Shares in physical farm and who have not received the physical copy of LoF for any reasan
whatsoever, may send requast to Registrar & Transfer Agent to the Dpen Dffer, MAS Services Limited at investor@massery.com
and avall soft copy of the LoF. Alternatively, Eligible Shareholders may also download the soft copy of LoF from the website of
SEBI's website (www. sebi.gov.in) or Manager to the Offer, www saffronadvisor.com or Target Company, weaww,sieffinancial. com.
Eligible Shareholders are required to refer to the Section titled “Procedure for Acceptance and Settlement of the Offer” at page 26
of the LoF in relation to inter alia the procedure for tendering their Equity Shares in the Open Offer and are required to adhere to and

Capitalisad terms usad but not defined in this Advertisement shall have tha same meanings assigned to such terms in the Public
Announcement and/or DPS and/or LoF and’or Corrigendum 1 & 2. The Acqguirers accept full responsibility for the information
containad in this Adverfisement and also for the obligations of the Acquirers as laid down in SEBI (5A5T) Regulations. This
Advartisement will also be avallable on SEBFS website at www.sebi.gov.in

ISSUED BY THE MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Corporate Identification Mumber: UB71 20MHZ2007PTC166711

605, Sixth Floor, Centre Point, J.B. Nagar, Andheri (East), Mumbai - 400 059, India
Tel, No.: +91 22 4082 (914-915; Fax No.; +91 22 4082 0999

Email id: openoffers@satfronadvisorcom; Website: www saffronadvisor.com
Investor grievance: investorgrievanceq@saffronadvisor.com

SEBI Registration Number; INM 000011211; Validity of Registration: Permanent
Contact Person: Amit Wagle/Gauray Khandelwal

& & 88§ pWVIEEND O9NS
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